STATEMENT SHOWING THE INFORMATION WITH REGARD TO CASES PENDING AGAINST M.Ps. AND M.L.As. (INCLUDING FORMER & SITTING) IN THE STATE
OF ANDHRA PRADESH IN THE COURT OF SPECIAL COURT FOR TRIAL OF CRIMINAL CASES RELATING TO ELECTED M.Ps. AND M.L.As., VIJAYAWADA, AS ON

30.11.2025
Date of Stay if Expected
2 . Date and . : Date of ;
i District Name of Court| Case No. i Number of Aifanica Ma_x sl filing Framing Present Status Y By Uima o.f
No. Former Alleged Punishment Charge- Higher | completion
F.LR. Charge .
sheet Court of Trial
1 2 3 4 5 6 7 8 9 10 11 12 13
‘Stay of all further
Imprisonment for procaedings granted by
J.M.F.C, CcC Former | 01.02.2009, | U/Sec.188, Charges not| Honourable High Court in
LI et 432018 | MP. |Cr.No.20/2009| 283 of IPc. | & Monthsorfine | 30.08.2009) “e ™ Rl P No.627/2020 0n | StAved
: or both
05.10.2020.
NBW is pending against A6.
For Trial. Stay of all further
- Imprisonment for proceedings granted by
2 | Ananthapuramu F:aFacém 5 1.?‘2((-):18 I\S;‘Iltlt_lr:l? Cr21N%7325?'%07 Uls?;’éss - 2 years orfing or | 31.10.2008 | 23.06.2014 | Honourable High Courtin | Stayed
YU iraht. NS, ' both CRL.P.N0.2671/2018 on
12.03.2020.
For Trial. Stay of all further
- Imprisonment for proceedings granted by
3 | Ananthapuramu FiaF:élm 52'231 8 ﬁ;t:_mf\ Cr23N()o732€5?2507 UlSe};.éSS U 2 years or fine or | 31.10.2008 | 23.06.2014 | Honourable High Court in el
e = e ' both CRL.P.N0.2667/2018 on Y
12.03.2020.
. - S —Imprisonment for —
4 | Ananthapuramu Ak FENs CC 2/2019 Sitting Prwatg UiSec.500.01 2 years or fine or [ 12.02.2014 | 16.06.2023 For ciess eminaion of - 6 months
Dharmavaram. M.P. Complaint IPC. both PW-1.
Interim Stay of all further
U/Sec.143, | Imprisonment for Proceedings granted by
5 | Ananthapuramu ;gn{hii'r\g-rh 07;;%23 ';;[m:r 2%2;32‘;2' 341 riw 34 of| 6 months or fine |24.02.2023. C’}f;?ne:d”‘“ Hon'ble High Courtin |
P e IPC. or both | CrlP.No. 7854/2023, dt, y
10.10.2023
Sitting Stay of all further
11.04.2019, | U/Sec.323, | Imprisonment for : proceedings granted by
6 Kadapa Ka\rJﬁFI-:.m.a;m " 1;32%20 (p{": . cr. 324, 506 riw | 7 yeers or fine or | 20.10.2020 Cr;f’fne:d”"t Honourable High Court in | Stayed
Slapuran. e | No.100/2019. | 34 of IPC. both amed- 1 crip.No. 3219/2022, dt
Sabhs) : 28.04.2022




Date of Stay if Expected
Sl < Split up Data:and Offence Maximum filing Date of any by time of
District |Name of Court Main Case No. Number . Framing | Present Status " ;
No Case No. Alleged Punishment | Charge- Higher | completion
of F.L.R. Charge .
sheet Court of Trial
1 2 3 4 5 6 7 8 9 10 11 12 13
CC No.69/2018
(The Case against A:48 and A51
Spl. Court for was Split up from CC
Trial of Criminal No.69/2018 and Numbered as
Cases relating cc C.C.4/2023 on 22.02.2023. A1: U/Sec.143, | Imprisonment NBW pending Split up
13 Krishna to Elected 04/2023 Gottipati Ravi Kumar, A2: Kakani - 341, 188 r/w | for 6 months or - - against A48 and | from CC
M.Ps. & Govardhana Reddy and A3: 149 of IPC. | fine or both Ab1. 69/2018.
M.L.As., Poluboina Anil Kumar Yadav,
Vijayawada. Sitting M.L.As. in Main Case, the
main case is Pending for
Arguments.)
CC No.11/2020
Spl. Court for (The Case against A:91 was U/Sec. 188
Trial of Criminal Split up from CC No.11/2020 143 1 47 !
Cases relating and Numbered as C.C.10/2023 : | Imprisonment Split up
14 Krishna to Elected 1 0;:2(523 on 15.05.2023. The Accused # 3?291231“1 for 2 years or ngr;f;?ne:d Sum;?:;?n;f Al from CC
M.Ps. & No.1 is G.V.Harsha Kumar, Sec.3 of fine or both ’ ' 11/2020.
M.L.As., Former M.P. in Main Case, the P.D.P.P Act
Vijayawada. main case is pending for T '
Arguments.)
CC No.12/2020
Spl. Court for (The Case against A:91 was U/Sec.188
Trial of Criminal Split up from CC No.12/2020 143 1 47 ’
Cases relating and Numbered as C.C.11/2023 : ' | Imprisonment Split up
15 | Krishna to Elected 112323 on 15.05.2023. The Accused . 3;525’}122:1“' for 2 years or ng"f‘:‘;ﬁ,fd S“’";“e‘;r;?n‘gf AST | from CC
M.Ps. & No.1 is G.V.Harsha Kumar, Sec.3 of fine or both ! ' 12/2020.
M.L.As., Former M.P. in Main Case, the PD P.P Act
Vijayawada. main case is pending for SN '
Arguments.)
CC 2/2019
Spl. Court for (Case against A3 is Split up
Trial of Criminal from CC 02/2019 and
Cases relating ce Numbered as CC 13/2023 on U/s Imprisonment Chisrges NBW . Split up
16 Krishna to Elected 13/2023 | 16.05.2023. The Accused No.2 - e;goo o for 2 years or itk frasr;n ot againpsetrf..'l’ar.]g from CC
M.Ps. & was Former M.P by name fine or both 2/2019.
M.LAs., Nimmala Kristappa, The main
Vijayawada. case was pending for Cross of
DAL 1)




Date of Stay if | Expected
oo Date and ; >y Date of ;
Sl oo Name of Sitting/ Offence Maximum filing . any by time of
District Case No. Number of ; Framing Present Status . ;
No. Court Former Alleged Punishment | Charge- Higher [completion
F.ILR. Charge ;
sheet Court of Trial
1 2 3 4 5 6 7 8 9 10 11 12 13
17 | Nellor WASFCM.] € Sitting Private Yi=sEsp Ifmp;isonment 26.11.2019| 31.08.2023 xFor' fu:'tger' : to 1 year
A Nellore. | 24/2020 | M.LA. | Complaint iPg, |TIEEEEatl 6. examination-in- Ly
fine or both Chief.
Stay of all further
proceedings
- U/Sec.171-C, | Imprisonment granted by
AJ.F.C.M., CC Sitting 28.03.2019. Charges not ;
18 Nellore Wil 112022 | MLA 49/2019. 188 r/w 34 of for.6 months |22.05.2020 .y Honograble High | Stayed
IPC or fine or both Court in Crl.P.No.

1258/2023, dt
16.02.2023




STAGE OF THE CASES PENDING AGAINST M.Ps./ M.L.As. AS ON 30.11.2025

STAGE OF PROCEEDINGS

: 3
Sl. Name of the Appearan L . DISCharge Sec.31
e s - - 5 - Total
No. District Pre Summons | ce of Furmshl'ng Exami- | b sitions Charges | Trial Argu REWYe! Stay Cr.P.C-:. g
Cognizance of Sureties | nation . ments Bws Exami- ment
Accused Pending ;
nation
1 |Ananthapuramu - - - - - - = 2 = - 4 1 - 5
2 Kadapa - - - - - 5 = = - - 1 - - 1
4 |Guntur - - - - - g - - 3 5 1 s . 1
5 |Krishna = 1 - - - - - = 1 6 1 - - 9
6 |SPSR Nellore 5 - - - - 2 2 1 - - 1 - . 2
TOTAL - 1 - - - . - 1 1 6 8 1 - 18




